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Subject:= Forwarding f cepies ¢f the Crders passed by-the -
Central administrative Tribunal,bangalore.
1 .

Please find enclosed “.erewith a copy nf tha WRDER/

" STAY-WRPER/INTERL4-ORBER/, passed by this Tribunal.in the above -
- mentioned app}.ication(s) on &4 rO b- 57_4—
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CENTRAL ADMINISTRATIVE TRIBUNAL,
'BANGALORE BENCH.
ORIGINAL APPLICATION NO, 902/ 1993
FRIDAY, THE 24TH DAY OF JUNE, 1994
Shri V. Ramakrishnan ecee  Momber (A)
Shri A.N. Vujjanaradhya ees  Member (J)
Shri A. Obaiah,
Major, , _
EDODA, Rayapura BO,
a/ws Molakalmuru see  hApplicant
(By Advocate M/s Chandrasekhar Agsociates)
Vse
. 1. The Secretary,
Ministry of Post & Telecommunication,

New Delhi,

2, The Superintendent of Post Offices,
Chitrsdurga Division,
Chitraduroga.

3. The Ascistant Superintendent of
Post Office, Chitradurgs. ece Respondents

( By Advocate Shri G. Shanthappa,
Standing Counsel ror Central Govt.)
OCRDER
shri V. Ramakrishnan, Member (A)

The learned counsel tor tha applicant, Shri Chandrasekar
now submits thatvthe applicant uénts to avail of the opportunity
of filing a review petition‘in terms of Rule 16 of the EDA Conduct
and Service Rules. Shri Geo Shanthappa for respondents agrees and

o i says that the applicant should have tiled a review petition before

pproaching this Tribunal. Shri Chandresekar further submits that
»%e abplicant will submit a review petition within one month trom
day. If the applicant does sc before 31.7.94, the department
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will dispose of the review petition on merits by means of a
speaking order within a period of three months trom the date of
receipt of such review petition, With the above observation
the matter is tinally disposed of with no order as to costs.
Rll the contentione are lett open.
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( A.N. Vujjanaredhya ) ( V. Ramakrighnan )
Member (3J) Member (A) /
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